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m}\ BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
AN\ BENCH, NEW DELHI

RIGINAL APPLICATI NO. 629 OF 2024

RWA SECTOR 30 THROUGH PRESIDENT
OF RWA MR. PRAMOD KUMAR VERMA ..Applicant

Versus

PRINCIPAL AND MANAGEMENT OF DELHI
. PUBLIC SCHOOL, SECTOR 30, NOIDA ...Respondent

PLY ON BEHALF OF U.P LLUT NTROL RD

|, Utsav Sharma, aged about 39 years, S/o. Late Shri Rajiv Sharma,
presently posted as Regional Officer, U.P. Pollution Control Board,

NOIDA do hereby solemnly affirm and declare as under:

1. That in the above-noted capacity, | am well conversant with
the facts and records of the present case and am authorized
to swear the present affidavit on behalf of the Uttar Pradesh

Pollution Control Board.

2. That the above-noted matter came up for hearing on
29.05.2024, when this Hon’ble Tribunal directed the
Answering Respondent to file its reply to the Original

Application.

/O 9%
> »\.D:J@/ \‘# \ 3. That the present case, registered on the basis of a letter

g.;g. LY, SS, addressed by the Residents Welfare Association (RWA),

) upe A )/
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Sector 30, Noida, wherein the RWA has stated that a green
belt of Sector 30 had been given twenty-five years back to
the adjoining Delhi Public Schooi (DPS), for development of a
park for children and senior citizens, for a period of ten years

only.

. That the RWA has also alleged that the said park has not
been developed/maintained by DPS and is being used as a
dump yard for its waste material and construction raw
material. It has also been claimed that illegal digging has
been done to extract water and construction waste, diesel
cane, plastic material etc. has been thrown in the land of the
said park, which has led to damage of trees which were

planted by Noida Authority.

. That it has been further alleged that after ten years, the
green belt was required to be handed over to the RWA of
Sector 30 but same has not been done, instead a lock has

been put on the gate and entry has been restricted.

. That this Hon’ble Tribunal, vide its order dated 29.05.2024,
while noting that the averments made in the Original
Application raise substantial questions relating to
environment, arising out of the implementation of the
enactments specified in Schedule | of the National Green
Tribunal Act, 2010, has impleaded the Answering
Respondent as one of the respondents and directed it to file

its response in the said matter.

9
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. That in compliance of above-mentioned orders of this
Hon’ble Tribunal, officers from the Uttar PradesH Pollution
Control Board, Noida carried out a site inspection of Delhi
Public School, Sector, 30, Noida and GandhiPark in Sector 30,
Noida on 21.08.2024. During said inspection, interaction was
done with Principal, Delhi Public School and Mr. Paul
Thomas, Manager assisted the team in carrying out site
inspection of the premises and Gandhi Park adjacent to DPS

campus.

. That it was found during inspection that DPS is carrying out
Construction & Demolition work within its premises,
whereby old blocks are proposed to be demolished and new
blocks are being constructed with modern and state of art
facilities. Though DPS has obtained a valid Consent to
Operate from Uttar Pradesh Pollution Control Board and
same is valid up to 31.07.2025, Consent to Establish for
carrying out the Construction & Demolition activity and
changing the layout has not been obtained from the State

Board.

. That it was observed by the inspecting team that the area,
which was an open ground and used for outdoor activities
earlier, has been dug up and new blocks are being
constructed in the said area. Satellite images from year 2023
and year 2024 obtained from the Google Earth software

clearly show that almost half of the open field has been taken

kS
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up for proposed alterations and expansion within the said
premises. Satellite images from the years 2023 and 2024
obtained from the Google Earth software are annexed as

Annexure | of the present Reply.

10.That Commission for Air Quality Management in National
Capital Region and Adjoining Areas has from time to time
issued statutory directions for Construction & Demolition
projects, whereby projects have to mandatorily register on
web portal of respective State Pollution Control Board and
upload self-certification (if plot area is equal to or greater
than 500 square meters), install low cost sensors and
webcams to fa.cilitate remote sensing, deploy and ensure
frequent and effective use of adequate number of anti-smog
guns, ensure erection of wind/dust breaking screens at
construction sites, adopt appropriate measures to ensure
proper handling of construction/demolition waste among

others.

11.That it was found during inspection that besides violation of
statutory norms and carrying out construction without
obtaining Consent to Establish from the State Board,
statutory directions issued by Commission for Air Quality
Management in National Capital Region and Adjoining Areas

for abatement of pollution from construction and demolition

sites were being violated by DPS. Copy of site inspection

report is annexed as Annexure Il of the present Reply.

Ll
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12.That the Gandhi Park, the green belt with regard to which
allegations have been made by the Resident Welfare
Association, Sector 30 was also inspected at the time of
inspection. The said green belt is adjacent to DPS campus on
the south-eastern side of the premises. As per satellite
imagery, the total area of the said green belt is around 4.5
acres. It was observed duringinspection that presently a post
office, a solid waste material recovery facility and a pumping
station have been established in the said green belt. The
green belt area is used by students of DPS during school
hours and is not accessible to residents of Sector 30, Noida
during these hours. A separate gate has been made near the
post office through which the said green belt is accessible to

residents during the period when school is not in operation.

13.That the green belt has been maintained and a walking track
has been constructed in around 2.5 acres of the green belt,
however the remaining area of around 2 acres has not been
developed and part of it was being used for storing excavated
loose earth/soil from the construction being done within the
DPS premises. For better understanding, satellite image has
been annexed as Annexure Il of the present reply. In the
saidannexure, the area outlined in Blue is the DPS premises,

the area outlined in Yellow is the Gandhi Park, the green

Qe <
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14.That in view of averments made and the findings recorded
during the site inspection, Uttar Pradesh Pollution Control
Board has issued a show cause notice to Delhi Public School,
Sector 30, Noida on 05.09.2024, asking them to show cause
as to why environmental compensation to the tune of Rs.
15000/- per day, since the start of construction activity and
Rs. 1,20,000/- (for non-registration on web-portal and not
uploading self-audit reports as per directions of Commission
for Air Quality Management in NCR and Adjoining Areas),
should not be imposed on them for violation of statutory
directions and environmental norms. Copy of said show

cause notice is annexed as Annexure IV of the response.

15.That it is humbly prayed that the present Reply may kindly be
taken on record by this Hon’ble Tribunal.
a7
DEPONENT
VERIFICATION:

l, the deponent abovenamed, do hereby verify that the contents
of above reply are true and correct to my knowledge derived from

official record. No part of the same is false and nothing material has

(GTAR
%’/ N/.C NRarma d—
Y/ .8, Nagar \*

\ Reg. No. 1218 /
G\ upto 24-209 QY

O\ »
ey

been concealed therefrom.

VERIFIED ON THIS THE %" DAY OF SEPTEMBER, 2024 AT NOIDA,
GAUTAM BUDDHA NAGAR.

A -

Naveen Chandra Sharma DEPONENT
Advocate Notary

Dadri Noida (G.B. Nagar)

5 £ 9 SEP 2004
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ANNEXURE -1

CONSTRUCTION
STARTED ON FIELD

C&D WASTE
STORED IN PARK
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(III) Construction and Demolition Project/activities-
i- Non-registration on the web-portal of the concerned SPCB /

DPCC
Rs. 1,00,000 for projects with total area construction < 20,000 sq.
mtr.
Rs. 2,00,000 for projects with total area construction > 20,000 sq.
mtr.
2- Self-audit reports not uploaded on the web portal and / or vides
fencing of the project boundary not being carried out
Rs. 20,000 for projects with total area construction < 20,000 sq. mtr.
- Rs. 40,000 for projects with total area construction > 20,000 sq. mtr.
3. Non-deployment of prescribed no. of anti-smog guns
Rs. 7,500 for each anti-smog gun not deployed at the site per day
4- Ineffective dust mitigation measures (with respect to provision
of wind brakers / dust screems / covering of construction
materials and debris etc.)
Rs. 7,500 for plot area < 500 sq. mtr. per day
Rs. 15,000 for plot area > 500 sg. mtr. per day
5- Trarisportation of materials / C&D waste in uncovered vehicles
Rs. 7,500 for each such incident

e @ | # Construction and Demolition Project/activities
@ W § Uy T o @ gfea wo HogoagorHo B
SRE ARy D HH F gRAowT R AfRftg A @ 9l
vafaroiia @iyl @1 fdavor Aetag 53—
1- Non-registration on the web-portal of the concerned SPCB /
DPCC
Rs. 1,00,000 for projects with total area construction<20,000 sq. mtr.
Rs. 2,00,000 for projects with total area construction>20,000
$q. mitr.
S RIS gRT 99 Udd W NI T8 B
AT B R gRAS BT Aoy &3%d 20,000 FEHIEY & W
2| TP ¥ SWIGUMER Sad A8 A AR @ &= aren

wafgeoiy gl w0 1,00,000/— (W0 UF <@ A1) |

2- Self-audit reports not uploaded on the web portal and / or video
fencing of the project boundary not being carried out
Rs. 20,000 for projects with total area construction < 20,000 sq. mtr.
Rs. 40,000 for projects with total area construction > 20,000 sq. mtr.
S RIS gRT 349 Ude ) Yo e Rurd amél::: T8
o T off T uREST & fSeced dshe 20,000 TR A @A
g1 dopy A S A5 ¥ RN @ W arel

Tfaeoiy afdgfd w0 20,000 /— (W0 €1 WX A1) |

3- Ineffective dust mitigation measures (with respect to provision of
wind brakers / dust screens / covering of construction materials
and debris etc.) ___p

"
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Rs. 7,500 for plot area < 500 sq. mfr. per day
Rs. 15,000 for plot area > 500 sq. mtr. per day
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